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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
L. A. No. 772/2025
IN
Original Application no. 639/2022

IN THE MATTER OF:

PRITIPAL SHARMA ...APPLICANT
VERSUS
GOVT. OF NCT OF DELHI & ORS. ...RESPONDENTS

SHORT REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. 10 LE.,
DEPUTY CONSERVATOR OF FOREST (SOUTH).

I, Ankit Kumar S/0 Sh. Anil Kumar, aged about 39 years, presently posted as
Deputy Conservator of Forest (South), having office at Department of Forest &
Wildlife, Government of National Capital of Delhi, (hereinafter referred to as the

‘answering Respondent”)and do hereby solemnly affirm and declare as under

1. That I am currently holding the post of Dy. Conservator of Forest (South)
and am competent to depose by way of the present affidavit on behalf of the
answering Respondent based on knowledge derived from the records

available and/or accessible to me.

2 That I have gone through the contents of the present application i.e., [.A. no.
772/2025 filed by the applicants and have understood the same. It is
submitted that the contents of the appli(_:_ati(jp.,_':"__a'j;fé'f"_t':lz_ign:j?gd in toto unless

specifically admitted hereinafter.
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That at the outset, the answering Respondent respectfully submits that the
present affidavit is being filed strictly for the limited purpose of opposing
the impleadment application. Without prejudice to the rights and contentions
of the answering Respondent in the main Original Application, it is
submitted that the contents herein are confined to demonstrating that the
proposed applicants are neither necessary nor proper parties to the present
proceedings, and that no independent, enforceable or legally recognizable
right accrues to them in respect of the land in question, which stands notified

as forest land.

PRELIMINARY SUBMISSIONS

L,

A

That the present application has been filed by the applicants inter alia

seeking following reliefs:

(a) Allow the present application and implead the Proposed Respondent(s) /
Applicant(s) in the present Original Application; and

(b)Pass any other or further orders may be necessary in the interest of

justice.

That it is submitted that a notification no. F .10(42)-1/PA/DCF/93/2012-
17(1) dated 24.05.1994 was issued under Section 4 of the Indian Forest Act,
1927, whereby all forestlands and wastelands which was the property of the

government and over which government had proprietary rights, falling

"""-“';_mthm the boundaries as specified in Schedule A of the notification were

declar&d as Reserved Forest. Copy of the notification no. F. 10(42)-
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[/PA/DCF/93/2012-17(1) dated 24.05.1994 is annexed and marked as

Annexure — A.

3. That the Hon’ble Supreme Court in M.C. Mehta v. Union of India in
W.P.(C) No. 4677/1985 vide its order dated 09.05.1996 has noted down
about the ‘Ridge’ as under:

“..It would be useful to refer to the statutory Master Plan for

Delhi Perspective 2001 which provides as under:-
2. ECOLOGICAL BALANCE TO BE MAINTAINED.
Delhi has two distinct natural features. The Ridge is
the rocky outcrop of Aravalli Hills and the river
Yamuna. Some parts of the Ridge have been erased in
the Central city area. No further infringement of the
Ridge is to be permitted; it should be maintained in
its pristine glory. River Yamuna is to be made
pollution free through various measures. On the vast
expanse of its banks, large recreational area to be
developed and to be integrated with other urban
development's so that the river is an integral part of

the city physically and visually.”
(Emphasis Supplied)

It is further submitted that that the Hon’ble Supreme Court in the matter of
M.C. Mehta (supra) had passed detailed orders on 25.01.1996 and
13.03.1996 stressing upon the need to protect the ridge area and that the

H":‘:\w; . . sga .
1a‘l‘ld'~&m question form part of a forest and cannot be utilized in any manner
y AN

in "i}*fi__(e\;\'i:{“;pf the prohibitions contained in the Forest Conservation Act, 1980.
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The Hon’ble Supreme Court has clearly directed that even though the land
was not a reserved forest, it happens to be a forest which was an integral part
of the Ridge area. Also, the Hon’ble Supreme Court has unequivocally
declared that even “no cultivation or any type of construction can be

permitted on this area”.

That in compliance of the above mentioned directions passed by the Hon’ble
Apex Court, the Lt. Governor of NCT of Delhi on 02.04.1996, issued a
notification no. F.1(29)/PA/DC/95 under Section 154 of Delhi Land
Reforms Act 1954 and declared the Gaon Sabha's land in the Southern Ridge
as surplus land and made it available to the Forest Department of the
GNCTD. Further submitted that the Lieutenant Governor of Govt. of NCT
of Delhi in exercise of powers conferred u/s 154 of the Delhi Land Reforms
Act, 1954 (8 of 1954) declaring the uncultivated land of Gaon Sabha
specified in Column ‘III’ and Annexure ‘A’ to ‘N’, situated in Southern
Ridge in respect of Villages mentioned in Column ‘II’ of table as surplus
land and lands at the disposal of Forest Department of Government of
National Capital Territory of Delhi, wherein under the Annexure I, the
Khasra number no. 1978 under Village Aya Nagar was mentioned. Copy of
the notification no. F.1(29)/PA/DC/95 dated 02.04.1996 is annexed and

marked as Annexure — B.

That these notifications have attained finality and conclusively determine the
legal character of the land as forest land forming part of the Ridge area. Any

subsequent occupation, construction or claim—irrespective of duration—

_===p~cannot alter the statutory status of the land nor confer any legal right or
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That it is important to note here that the notification dated 02.04.1996 was
challenged before the Hon’ble High Court of Delhi in the case titled as
Bhagat Singh &Ors. v. Union of India & Anr., (2010) SCC OnLine Delhi
2386 but the same was rejected by the Division Bench of the Hon’ble High

Court of Delhi. The relevant portion of the judgment is reproduced herein as

under:

3. We asked the learned counsel for the petitioners to show us the
documents by which his forefathers or they came into settled
lawful possession of the land in question which belonged to the
Gaon Sabha. There is no such document on record. This question
was posed as Gaon Sabha land is for the collective enjoyment of
the village and there is no right in any individual to occupy the
land unless such an allotment is made by the Gaon Sabha. The
Gaon Sabha land is thus not meant for individuals for their own
enjoyment and the vesting of the land in Gaon Sabha is as per
Section 7 of the said Act. The significance of the said Act coming
into force was that all lands of common utilities which were owned
by the proprietors of villages and which were commonly used by
the villagers were vested in the Goan Sabha and proprietors were
divested of their ownership. As per Section 154(1) (vii) of the said
Act, all the forest land situated in a Gaon Sabha area shall vest in
the Gaon Sabha. The proviso to Section 154(1) of the said Act
refers really to the uncultivated area situated in Gaon Sabha area
and the same being more than the ordinary requirement of the
Gaon Sabha may be excluded from vesting in the Gaon Sabha.

6. We are of the considered view that no further exercise was
necessary to be carried out by the R-1 and R-2 in case of such
. I--'-"r:""'-'?:_gaon Sabha land which was actually part of ‘Ridge’ area and it is
o wﬂﬁh the objective of protecting the ‘Ridge’ area that the land in
E]’"u_eéf;;on which forms part of the ‘Ridge’ area was declared

B 1}
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surplus and was placed at the disposal of the Forest Department
of the Govt. of NCT of Delhi for creation of Reserved Forest.

7. In our considered view, the petitioners are only encroachers on
Government land who are seeking to prevent vesting of the land in
question with the appropriate Government authority and possibly
physically preventing the Government from taking over possession
of the same. The petition has been filed 14 years after the
notification in question was issued and the only reason given in
this regard is that the petitioners had no knowledge of the same.”

(Emphasis Supplied)

That it is submitted that an inspection was carried out by the officials of the
answering respondent in Village Aya Nagar and after inspecting, it was
found that there was encroachment on the Khasra no. 1978, Village Aya
Nagar and the answering respondent had issued notices i.e., notice dated
09.02.2024 & 16.04.2024 wherein it was clearly mentioned that Khasra nos.
1978, 1979, 1980, 1981, 1982 of Village Aya Nagar, Tehsil Mehrauli, is
notified as Reserve Forest Land as per the notifications dated 24.05.1994
and 02.04.1996. Further, all the encroachers were directed to vacate the
Forest Land as the land was encroached which is a violation under Section
26 of the Indian Forest Act, 1927 and Section 2 of the Forest (Conservation)
Act, 1980. The copies of the notice dated 09.02.2024 and 16.02.2024 are

annexed and marked as Annexure — C (Colly.).

That thereafter, a joint inspection has also been carried out at Khasra no.
1978, 1979, 1980, 1981 and 1982 of Village Aya Nagar in the presence of
SHO Fatehpur Beri, SDM Mehrauli and Range Officer South Forest
x D]WSLOH along with Patwari Aya Nagar and SI Aya Nagar Division. It was

foﬁhq that approximately 55 houses are falling in the aforesaid Khasras

b e 20
| 3
. / ﬁ/
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which are notified as Reserved Forest as per 1996 notification. Copy of the

inspection report is annexed and marked as Annexure — D.

That it is pertinent to mention here that the Khasra no. 1978 is a forest land
according to the affidavit filed by the Divisional Commissioner in the matter
titled as Sonya Ghosh v. GNCTD, OA no. 58/2013 before the Hon’ble
National Green Tribunal. It is further submitted that there is an
encroachment to the extent of 1 Bigha 16 Biswa and the type of
encroachment is an Unauthorized Colony. After inspecting the same, the
answering respondent found that there was encroachment on the aforesaid
Khasra no. 1978, Village Aya Nagar and the answering respondent has
already taken steps for removing of the encroachment; the answering
respondent had already issued various notices as well as letters for removal
of encroachment on forest land comprising of Khasra no. 1978, Village Aya
Nagar, New Delhi. Also, a letter bearing no. 66/DCF(S)/Land/Misc./2022-
23/4381-85 dated 02.09.2024 and letter bearing no.
66/DCF(S)/Land/Misc./2024-25/5870-74 dated 18.10.2024 to the District
Magistrate (South) regarding encroachment removal program on forest land
to be scheduled by DTF in South District as per the direction received during
last meeting of Oversight Committee. The copies of the affidavit filed by the
Divisional Commissioner along with all the letters and notices issued by the

answering respondent are annexed and marked as Annexure — E (Colly.).

That it is pertinent to mention here that the applicants had already

approached the Hon’ble High Court of Delhi by way of writ petition bearing

N0 WoP.(C) no. 3086/2024titled as “Adarsh Enclave Residents Welfare
"""'Assocmhon (Regd.) versus GNCTD. The Hon’ble High Court of Delhi vide
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order dated 29.02.2024 disposed of the said petition with a direction to the
answering respondent / Deputy Conservator of Forest (South) to decide the
representation of the petitioners therein with respect to the petitioners’
therein property within 6 weeks after receiving the said representation.
Further, after considering the submissions made by the parties, the Court had
noted that the notice was issued by the answering respondent in respect of
Khasra nos. 1978, 1979, 1980, 1981, and 1982 of Revenue Estate of Village
Aya Nagar. Further directed the answering respondent not to take any
coercive actions against the property in question until the representation of
the petitioners therein is decided. It is respectfully submitted that the interim
protection was temporary and granted only pending consideration of
representation, and did not recognize any right, title, or possession in favour
of the petitioners. Copy of the order dated 29.02.2024 is annexed and

marked as Annexure — F.

That it is submitted that on 05.04.2024, the answering Respondent received
a short representation by Adarsh Enclave Residents Welfare Association
(Regd.) to which the answering Respondent directed the Adarsh Enclave
Residents Welfare Association (Regd.) to file a detailed representation,
however, the same is not filed till date. Copy of the said representation is

annexed and marked as Annexure — G.

12.1t is pertinent to mention here that the said representation was decided vide

order dated 26.05.2025 by the answering respondent i.e., the DCF(S) and
1 __rsh Enclave Residents Welfare Association (Regd.) was directed that if

they’:haﬂ:qn issue with respect to the demarcation of the land in question then

DCF (S}/ F@rest Department is not the competent authority for demarcation

5
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of a land. Also, it was noted that the said RWA pleaded that they are the
owners in possession of the land in question. However, the claims of
ownership or possession over encroached government / forest land cannot be
accepted. Further as per revenue records, the land in question is identified as
Goan Sabha land, indicating that it is not rightfully owned by the said
persons. It is submitted that no challenge to the said order has been
disclosed, and the findings therein continue to operate. Copy of the order

dated 26.05.2025 has already been annexed and marked as Annexure — H.

13.That a letter bearing no. F.No. 65/DCF(S)/Land/Ayanagar/22-23/4113-16
dated 29.09.2025 and a letter bearing no. F.No.
65/DCF(S)/Land/Ayanagar/22-23/4249-52 dated 06.10.2025 had also been
written to the SDM (Mehrauli) regarding removal of encroachment around
the Khasra no. 1978, 1979, 1980, 1981 and 1982 of Village Aya Nagar, New
Delhi. Copies of the letters dated 29.09.2025 and 06.10.2025 are annexed

and marked as Annexure — I (Colly).

14.That thereafter, as per report dated 14.10.2025, based on the maps submitted
by the revenue department in the matter titled as Sonya Ghosh versus
GNCTD & Ors., OA no. 58/2013, there are a total of 16 illegal old houses in
Khasra no. 1978 and out of these houses, 12 houses completely and 40% of
the area of the other 4 houses fall under the ridge forest land in the said
khasra. Copy of the report dated 14.10.2025 is annexed and marked as

Annexure — J.

That\tw\ls respectfully submitted that the proposed applicants seek

__ ,:_nnpleddmetnt solely to protect their alleged private interests in notified forest

land Whlbl’l Is impermissible in proceedings before this Hon’ble Tribunal.

. £
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16.  That the proposed applicants are neither necessary nor proper parties, and no
relief claimed in the Original Application requires their presence for

effective adjudication.

17. In view of the above, it is respectfully submitted that the impleadment

o2t
/ﬁ
DEPONENT

I, Ankit Kumar, S/o Sh. Anil Kumar, aged about 39 years, presently posted as

application is devoid of merit, and liable to be dismissed.

VERIFICATION:

Deputy Conservator of Forest (South), Department of Forest & Wildlife,
Government of National Capital Territory of Delhi, do hereby verify that the
contents of the above affidavit are true and correct to the best of my knowledge
and belief, based on official records maintained by the answering Respondent, and

nothing material has been concealed therefrom.

Verified at New Delhi on thisrg‘ @ a ARAE , 2026.
3&‘& ' W j&‘ﬁ{z Y

b

DEPONENT

10
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B GAZETTE, NaTIONAL CAPITAL TERRITORY GOVT. : APRIL 4, 1996/CHAITRA 15, 1918

RIVINUE DEPARTMENT
NOTIFICATION

Trethl the Tpo Apnl, 1556

NoorphiZv Pa DCYE—Wherzas ihe  Suprems

gt of lgdia in g

(O e, 267782 M LCL Mehta Vs Union of India &
Oibers in iheir orders dated 23-1-96 and 13:3-96 have
direeted 1hat uncul.iveicd surplus land of Gaon Sabha
falling in “Ridge” may be excluded from vesting in
Gzon Sabha u’'s 134 of the Delhi Laud Reforms Act,
1954 and made available for the purpose of ceeation
of Reserved Foresu

Tdow, therefore; in exercise of powers conferced
uss 134 of the Delhi Land Reforms Act, 1954 (8 of
1954), the L1, Goveraor of National Capital Territory
of Delhi, hereby declares the uncultivated land of Gaon
Sabha specified in Column ‘T and Anmexure ‘A’ (o
'N' Annexed hereto. situated in Southern Ridge in
respect of Villages mentioned in Column ‘II" of Lable
given below as surplus land and exeludes Lhe same from
vesting in Gaon Sabha and further places the said land
at the disposal of Forest Department of Government
of National Capital Territory of Delhi.

5. Name of Village Quantum of Gaon Sabha lard

MNo. coversd in widge as declarsd
surplus and placed at the dis-
posal of Forest
afiorestation

Deplt. for

(in Bighas & Biswas)

1 [{ 11

1. MNebsaral 406-10 (Delails at Annexure-"A’)

2. Chatterpur 225-10 ( " “B"
3. Maidangarhi 4263-02 ( o S )
4. Dera Mandi 9412:05( ., i -DY
5. Asala B38T06( i =B
6. Pulpehlad 59904 ( . " “E7)
7. Devli 517506 ( 7 -GY)
A & Rangpun 1365-05( |, 4 -HY)
9. Ayanagar 412102 ( & -1
10. Rajokri 3106-01 { i =5
11. Bhatti 1LI01-19 ¢ . = =K
I &= 1 T

F;’ij?
Binﬂ}-ﬂ e
f Publica 1en -

.0
aeplt 56

M;P U D Dl

AN, I8 ad 22 ia Wit Petition

I 1

12, Ghitorni
13. Saidulazzb

14, Jonpapur

T
WEL . . 0 SLA
G5-19( -, & 'M'}"
1979-13( ,, & =N

Totalic Bighas + 50,480-16

Total in Acres

of

10517-10

By order and in the iame Df;fk
Lt Governar of e Nation
Capital Territory of Delhi.

G.5. PATNAUIK, Sexy

ANNEXURE-"A’ (1 to 2 Pages)
Village NEB Saral, Tehsil Mehrauli, Delli,
Gram Sabha Land Under Notified Ridze

“Ktmsr.a MNo.

Area
1 1-8
B 3-12
.3 5-9
4 416
5 510
6 4
7 4-15
8 416
9 4-16'
10 416
11 2-10
12 4-03
13 416
14 4-16
15 416
16 i 4-16
7 4-16
18 416
19 2-16
20 5-4
a1 1-11
22 -4
23 416
24 4-16
25 416
26 -8
27 6-18
28 416
20 2-17
30 5-0
31 3-5

AR iy
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PART IV] DELHI GAZETTE, NATIONAL CAPITAL TERRITORY GOVT. : APRIL 4, 1996/CHALTRA 15, 1918

Kh. No. Area 1 2
876 4% 4 P
877 s S 416 5 314
878 : 4—16 6 s 3
879 : : 4216 - ol
880 ' _ 219 3 9.-16
sd1 : Y 505 | 9 _ 64
§83 . 2 ’ 2——}0 11 . A6
884 | S 20 12 | 3
886 o Lo 416 Bmin . 26
887 416 Vi 14 ) g ¥ B L
§88 - - « 416 15 A1é
889 ; 4—16 16, : _ a4—1¢
694 z 416 B o el
899 r . 4——'16 1 i 'lg ¥ 4____“
893 : 4—16 19 o 411
989 : 416 0 Y st
14717 : s 0 416 . .123 _ . 41
1478 . 416 24 - £, . 4]
1464 By m 416 2% . 41}
1419 416 - 6 | . 3 4
1420 _ ' 416 Co7 | 4l
1422 Loy e e . B 98 R
1506 _ 416 29 _ . P
1s05/1 = g o s 2—04 30 4 1t . sl
. 1405 e 1T - 401 < . F
1406 : 219 - " 32 #i
1407" : , 46 0 33 . s
1408 . ' © 416 44 min : £ A
1409 - L S 2—12 " 38 : \ C e
. 1507 s e T 416 36 . ' ) -4
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GOVERNMENT OF NCT OF DELHI
DEPARTMENT OF FORESTS & WILDLIFE
OFFICE OF DEPUTY CONSERVATOR OF FORESTS(SOUTH)
NEAR DR. KARNI SINGH SHOOTING RANGE
TUGHLAKABAD, NEW DELHI- 110044.

F. No. 63/DCF(S)/Land/Ayanagar/2022-23/ |y 7. -G £ Dated: f/”/}/fc‘ﬁ--‘/

To,
The Deputy Commissioner of Police (South)
Olfice of the Deputy Commissioner of Police (South)
Maylair garden,
Hauz Khas, New Delhi- 110016

Sub:  Regarding the Police coordination with Forest officials for encroachment removal
program on khasra no. 1978, 1979, 1980, 1981 & 1982 in village Ayanagar.
Sir,

Please refer to the Notification no. F.10(42)-I/PA/DCF/93/2012-17(1) dated 24.05.1994 and
No. F.1(29)PA/DCE/95 dated 02.04.1996 and affidavit filed by Revenue Department on
03.04.2019 before Hon’ble NGT in the OA no. 58/2013 in the case of Sonya Ghosh Vs GNCTD,
khasra no. 1978, 1979, 1980, 1981 & 1982 in village Ayanagar is notified as Reserve Forest under
section 4 of Indian Forest Act, 1927 falling in the jurisdiction of South Forest Division, Department
of Forests & Wildlife, GNCTD.

Demarcation on ground of said land was completed in the matter of Sonya Ghosh Vs
GNCTD before Hon’ble NGT.

As per the direction of Hon’ble NGT dated 15.01.2021, the said land has to be made free
from encroachment. In compliance of the order of Hon’ble NGT, Forest Department is conducting
a demolition drive on khasra no. 1978, 1979, 1980, 1981 & 1982 in village Ayanagar.

Also, your kind attention is drawn towards order of the Hon’ble High Court of Delhi in
CWP no. 4771/93 dated 03.11.1997 which states that “The Junior Engineers and Station House
Officers would be personally responsible for any encroachment or unauthorized structures
coming in their jurisdiction.”

Hence, you are hereby requested 1o provide suitable no. of Police personnel on 26.02.2024,
27.02.2024 and 28.02.2024 (with 2 companies of Police Force and ladies constables) to carry out
the encroachment removal program smoothly. Also, joint survey is scheduled on 21.02.2024.

An early action is solicited.

Yours faithfully,

ﬁ(/ I&G/r.%futh/)

South Forest Division
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Copy to:

|

il

The District Magistrate, South District, MB Road Saket, New Delhi-110017, for kind
information.

The Station House Officer, Police Station- Fatehpur Beri, for kind information and
necessary action.

BSES, Substation Building, Sri Aurobindo Marg, near Red light, Adchini, New Delhi,
Delhi 110017, for kind information and has been directed to disconnect existing the
electricity connections on khasra no. 1978, 1979, 1980, 1981 & 1982 in village
Avyanagar.

DRO (South), for kind information and necessary action.

o
O]
DCFQ%@ﬂn -

South Forest Di ;si{a’ﬁ/f



GOVERNMENT OF NCT OF DELHI
DEPARTMENT OF FORESTS & WILDLIFE
OFFICE OF DEPUTY CONSERVATOR OF FORESTS(SOUTH)
NEAR DR. KARNI SINGH SHOOTING RANGE
TUGHLAKABAD, NEW DELHI- 110044.

f. No. 65/DCF(S)/Land/Ayanagar/2022-23/ /Ll”f 59-4 g Dated: /é/;z / ,2{?2.4‘./

NOTICE
Whereas, in the matter in O.A no. 58/2013 titled Sonya Ghosh Vs GNCT Delhi in the
Honble National Green Tribunal, directions were issued vide order dated 15.01.2021 wherein
... There is urgent need to take necessary sieps to protect the Ridge by taking necessary
sieps ... protecrion by appropriate measures. ... No non-forest activity is permissible in Ridge
area ... We direct that the Delhi Goverminent through the Chief Secretary, Delhi ... actions to be
taken by the Delhi Government may include suitable protection by fencing/wall and vigilance.

ldentification of the remaining area and action plan for removing the encroachments be ensured

within next three wonths. Execution of the action plan will be primarily under the Chief

Secretary Delhi, who is also the Chaiviman of the Ridge Management Board”.

Whereas, it is identified that Khasra No. 1978, 1979, 1980, 1981, 1982 of village
Ayanagar, Tehsil Mehrauli, is notified as Reserve Forest Land as per Notification darted
24.05.1994 and 02.04.1996. This land has been encroached by you which is a violation under
section 26 of the Indian Forest Act, 1927 and section 2 of Forest (Conservation) Act, 1980.

And, therefore all encroachers are directed to vacate the Forest land within 3 days beyond
which all structure will be demolished and all material found on forest land will be seized as tools

ol encroachiment. The cost of demolition shall be recovered from the encroachers.
1

DY. CONSERVATOR OP FORESTS
SOUTH FOREST DIVISION
16,
All encroachers in kbasra no. 1978, 1979, 1980, 1981, 1982 village Ayanagar, Tehsil-
Mehrauli.

Copy to:
I The Additional Principal Chief Conservator of Forests/HOD, Department of Forests

and Wildlife, GNCTD, 2" Floor, A —Block, Vikas Bhawan, 1.P. Estate, New Delhi-
110002, for kind information.

g/

5
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The Special Commissioner of Police (Legal Cell), Office of the Commissioner of

Police, Dethi  Police Headquarters, New PHQ Building, Jai Singh Road,
New Delhi 110001, for kind information.

The District Magistrate, South Distri ict, MB Road Saket, New Dethi- 110017, for kind
information.

The L)epmy Conservator of Forests (P&M), Department of Forests and Wildlife,

GNCTD, 2™ Floor, A —Block, Vikas Bhawan, I.P. Estate, New Delhi- 110002, for
kind information.

The Station House Officer, Police Station- Fatehpur Beri, for kind information and
necessary action.

RO (South), for kind information.

DRO (AB), for kind information and necessary action.

DY. CONSI:R&«'BLQR E FORESTS

SOUTH F’QR i bT DIVISION
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRTNCIPAL BENCH, NEW DELKI
APPLICATION NO.60 OF 2013
' IN THE MATTER OF:

SONYA GHOSH ~APPLICANT
VERSUS

GOVT. OF NCT OF DELHI & ORS. -EESPONDENTS

NEXT DATE OF HEARING: 05.04.2019

IO
SERIAL | PARTICULAR OF DOCUMENTS PAGES
NO. {
1. |AFFIDAVIT OF " DIVISIONAL TE
| COMMISSIONER CcuM PRINCIPAL | i
| SECHETARY + REVENUE DEPARTMENT, BL é
GNCTD |
2. |ANMEXURE 1 - DETAILED JOINT STATUS| (D) - i
REPORT QN DEMARCATION : 1B 6 |
3. |ANNEXURE 2- COPY OF 19 MAPS ALONG| {o) i
| JITH CONSOLIDATED MAP 1< 3o |
4. ANNEXURE 3- LIST OF ALLOTMENTS lst;;nfg"ggi
5. |[ANNEXURE 4- COBPY OF ORDER DATED| )
29.03.2019 | ks
6. |ANNEXURE R-5- LIST QF COURT CASES IYg - ;r}%
7 ANNEXURE R~6- LIST OF MIN KHASRA ]Y314,1§f¥gj
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NUMBERS WHERE TATTIMA PRoqEBDINGS ' ;
INITIATED IN THE COURT OF RA/SDM
8. | ANNEXURE R-7- LIST OF KHASRA l??*ﬁhm -
NUMBERS OF PRIVATE AREA NOTIFIED AS o
FOREST LEND Y
9. ANNEgURE R-8- LIST OF KHASRA I <BY |
NUMBERS NOTIFIED 1IN EXCESS THAN ;
AREA AVATLABLE IN THE . REVENUE| 15 8%
RECORD
10. |ANNEXURE R-9 — VILLAGE WISE DETAIL ||{B6 —/§ &F
T1i. |ANHEXURE R-10-R-26- VILLAGE WISE ;%“3% -
LIST OF ENCROACHMENTS | 10 TR
12. |ANNEXURE R-27- LIST OF VILLAGES| [c¢3 ..
FROM WHERE ENCROACHMENT IS REMOVED 16T |
13. |PROOF OF SERVICE 6. |
RESPONDENT
THROUGH
DATE : |
PLACE: NEW DELHI

CHEMBER NO.

SANJAY DERAUW
ADVOCATE

LAWYERS BLOCKE-II
DELHEI HIGH COURT
Mob: 9811036782

167,

sdadvocataefrediffmail. com
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BEFORE THE HONORABLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
I
CRIGINAL APPLICATION NO-58 of 2013
IN THE MATTER OF ;-

Sonya Ghosh ...Applicant

Versus i
‘Government of NCT of Delhi and Others ...Respondent

AFFIDAVIT

I, Rajeev Verma, aged about 52 years being the Divisional Commissioner cum
Principal Secretary, Revenue Department, GNCT of pelhi, do hereby solemnly

affirrn and declare as under:

1. That, this Hon'ble Tribunal was pleased to issue directions vide order
dated 11-03-2019 directing therein that “revenue department shall
give a complele detall with regard to the khasra number; the total
area and the date when such allogments were made, It shall also
show as to whether proper approval, in accordance fo law, for
aliotrments of forest land had been obtained or not. For the aforasaid
exercise, we once again grant ooporfunity o revenue department to
prepare comiplete maps of ail the villages, if required, separately. They
should alsg give the requisite detzil as mentioned above. It is firther

made ciesy that in case of failure to prepare & compiéte and proper



3727 |

map before the next date. would entail the offidials of the revenue
aepartient vith coercive orders, which would indude cost eft. the
map, as welf as, other details on an affidavit of Principal Secretary,

Revenue Department may be fled before three days of the next date

of hearing”,

That in compliance to the directions of the Hon'ble Tribunal a detailed
joint status report on demareation and handing over of Forest Land as
on 29-03-2019 signed by the Deputy Conservator of Forest (South)
and District Magistrate: (South) is annexed end marked as
ANNEXURE- 1.

That, the Revenue department and Forest department have
conducted joint survey -and subsequently with the help of TSM
-surveyor prepared the TSM survey maps for 19 villages viz. Aya
Nagar, Chattarpur, Neb Sarai, Sahobrpur, Rajpur khurd, Devli,
Asola, Bhati, Maidangarhi, Saidulajab, S,iatbari, Jaunapur, Dera
Mandi, Tughalakabad, Pul Pehlad Pur, Rajokri, Rangpuri, Ghitorni
and Mahipalpur. Duly signed Maps by the concerned revenue officials
have been handed over to Forest Department. Copies of the said 19
maps alona with a consolidated map are markecd and annexed as
ANNEXURE-2 (Colly).

‘[:hat the Revenue Depamneni. while preparing the maps have shown

- separately in different colours the exact status of land. The

encroachment free Forest land has been sho_l\fn in green colour. The

land where Tafima is not -available is shown in green colour with biue

3

S5

32
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dots. The encreachment on the Forest land has been shown in brown
calour strips and lands allotted to the Govt. Departments have been
-shown in the: pattern of stars on the green colour.

That, the complete list «of allotmerts has been prepared with the
details of ‘khasra numbers, area, date of aliotment and the
departmentfagency to which the allotment were made. The list of
allotments is apnexed and marked as ANNEXURE-3. Tt was found
that these allotments post. £1994 notification have been made without

proper approval: in-accordance to Law, An ihquiry, has been ordered

with the following terms of reference :

- i. Circumstances in which these allotments have been made

without obtaining proper approval in-accordance with law;

ii. Identifying the officers/ officials responsibie: for above lapse;

fi. Suggesting further course of action to urevent any such
lapse;

iv. Aséerta!n'ing; the present status of use of these allotted land
parcels and identifying the s.‘reps, if any, that may be taken
to meet the requirement of law post facto.

|
Copy of the Order in this reggrd is at ANNEXURE-4.

Tt is further submitted that in cases of land where 7afima is not
:avaiiablen, the concerned "SDMs/RAs have already initiated the
process to-complete the work.

Further, the following directions have been issued to ensure that

such deviations/vielations of law do not take placs in future:

e
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. I, Deputy Commissioners of Revenue Districts shall ensure

that khasra numbers of all notified forest lands are entered
in Revenug recorgis immediately.

ii. A mandatory referénce shall be made to Dy. Conservator of
forest concerned with a copy to Principal Chief Conservator
of Forest before forwarding any proposal of allotment to
check that the proposed land does not fall in notified forest
tands. Director (Panchayat} shall not process any case of
allotment of Gram Sabha Land unless a certificate that the
land does not fall in notified forest area is received from
Deputy Commissioners concermed,

iii. No mutation of forest land shaiii be effected. If any
application Is received in this regard, the Dv. Conservator of
Forest shall alse be informed with a copy to Principal Chief
Conservator of Forest, however, the mutation of forest land
shall not be carried out, if any mutation of forest land is
done, Tehsildar concermned shall be personally held
responsible and discipinary action shalt be taken against
her/him as per rules.

Thaf, the affidavit as directed by this an’bie Tribunal is being
submitted before this Hon’ble Tribunal for kind consideration and
undersigned assures that the orders passed by this Hon'ble
Tribunal shall be compiied timely in future. _ \ -y G

DEP T

"

P

J/J/¢
34
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VERIFICATION:

i, the depo-neﬁt above-named, do hereby sal_emnly affirm and declare
.that- the contents of the present affidavit are true and correct to the
best of my knowledge and belief and are based upon the documents
available in the Department and nothing material has been concealed
there from.

Verified at New Delhi on this day of April, 2019. \OY AV

- DEPO T
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JOINT STATUS REPORT

2

1. That, this is in support to affidavit and in compliance of directions

jssued by this Hon'ble Tribunal vide order dated 11-03-2019. The

following is submitted before this Honble Tribunal.

Status of Demamﬁtinn and handing over of Forest Land as on 25-

03-2019:-
S.No | Title Area (Bigha- | Remarks
» Biswa}
11 Total area of | 71310-18 | =
Ridge/Forest land |
___1in Southern Ridge | |
12 | Total area | 70941-02 Area notified excess than |
, demarcated with | available in the Revenue |
| TSM - Record -
! 269-16 Bigha- Biswa
i Tughlakabad:- ;
294-10  Bigha- |
o Biswa. '
i Pul Pehladpur:- 0-
05 Biswa. '
iii.  Rajokari:- 5-0 |
Bigha- Biswa. *
iv.  Rangpuri:- 15-01
1. Bigha- Biswa. |
! V. izhipalpur:- 55 |
| 00 Bigha- Biswa.
13 [Toml area of | 65453-04 |B5487-18 Bigha — Biswa |
Forest land area not handed over as |
handed over lo explained below:- ;
the Forest I 189-10  Bigha- |
Department Biswa area under |
stay in Court |
Cases.

1995-13 Bigha- |
Biswa area under
Tattima
proceedings In ¢
the Court of,
RAJSDM.

i A P SR
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56
[ ‘ ii. The cases 0 be |
seftled by the |
' Forest Seftlement |
Officer/ ADM:~ ;
| a. 245-04 Bighe -}
| Biswa private |
- area notified. ]
| b, Area allotted to
the Govt. Depis:-
3057-11 Bigha- |
B ey Biswa, |
4 The aréa under | 1369-11 The list of Court cases is |
| stay in court cases | enclosed as annexure RS. |
a. Stay after | 1180-01 -
area
handed
% ovier to the .
Forest
Department |
b. Stay prior to | 189-10 i
handing
L over | | |
5 Aréa under Min|1995-13 The list of Min Khasra nos.
khasra nos. where i5 enclosed as annexuie |
Tattima R6. :
proceedings |
initiated  in  the
RA/SDM  Court.
(Hence not
handed oyer).
6 | The cases to be |
f settled by Forest | 3672-04 v |
Seftlement | '
Officer/ ADM: _ i |
a. Tha private | 245-04 | The list of Khasra nos. IS |
 area annexed as annexure R7.
notified as I,
Forast land., :
b. The area | 369-16 The list of Khasra nos. Is |
notified  in enclosed as annexure R8. |
excess than i
area
avdilable in
the |
Reveriue
Record g |
c. Area 3057-04 i The complete list of |
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JVed
| allotted  to |  allotments © the
the Gov, | Government
agencies

@izgamnentsfagencies has |
| peen prepared with the |
| detalls of khasra numbers,
 area, date of allotment and
| the same is annexed and
marked a5 ANNEXURE-
e |

|

17  |Boundary  wall| i Boundary |The vilage wise detail is |
‘ constructed wall | endlosed as annexure R9.

length: = | |

11196 | |

Meters. |

i ii. Fencing: - :

'i 1500 |

| | Meters. 5
'8 No. of pillar fixed | 3794 The village wise details is*l
e enclosed as annexure RS. |
9 No. of Geo | 12573 The village wise details is |
Coordinates  on enclosed as annexure RS, |
' the Map |
10 |Total area under | 4684-17 L. Village wise list of |

‘ encroachment encroachments |

are enclosed as |
annexure R10O to i

R26 |
i.  2368-07 Bigha-
Biswa
Encroachment :
removad. The |
lists of khasre |
nos. from which
encroachment
removed are
enclosed as

. annexure R27

{ . The lists, of
encroachments |
are forwarded to |
the Special Task |
Farce (STF) under |
Chairmanship  of |
Vice-Chairman |
D.D.A for |
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immediate action i

and arrangemsant I

of necessary !
_ Police Force,
wv. The refigious |

structures  under
encroachment are
referred  ©  the |
-_. Religious ;
} Committee, Delhi |
for necessary :
\ acton. i

That, the Revenue department and Forest department have

conducted joint survey and su,bs_equentw with the help of TSM

surveyor prepared the TSM survey maps for 19 villages viz. Asola,

Bhati, Chattarpur, Aya Nagar, Maidangarhi, Satbari, Sahoorpur,
Saidulajab, Neb Sarai, Jaunapur, Dera F\!ﬁandif Devli, Rajpur khrud,
Tughalakabd, Pul pehlad pur, Rajokri, Rangpuri, Ghitorni and
Mahipalpur. Duly signed Maps by the concerned revenue aofficials
have been handed over to Forest Department. Copies of the said 19
maps along with & consolidated map are marked and annexed as
ANNEXURE-2 {Colly).

That the Revenue Department while preparing the maps have shown

separately In different colours the exact status of land. The

encroachment free Forest land has been shown in green colour. The
land where 7aéima is not avallable is showb in green colour with bluz
dots. The encroachment on the Forest land has been shown in brown
colour stiips and lands aliofted to the Govt. Departments have been

shown in the pattern of stars on the green colour.

305%
39
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3. That, the wﬁlplete list of allotments has been prepared with the
‘details of khasra numbers, area, date of aliotment and the
department/agency to which the allotment were made. The list of
allotments is annexed and marked as AN&EXURE~3. It was found
that these allotments post 1994 notification have been made without
proper épprqv‘ai In accordance to Law. An inguiry has been ordered
with the fotloi;vi ng terms of reference :

1. Circumstances in which these allotments have been made
without obtgining proper approval in accordance with law;
- il Identifying the officers/ officials responsible for above lapse;
iii. Suggesting further course of action to prevent any such
lapse;
iv. Ascertaining the present status of iJSE! of these allotted land
parcels and identifying the steps, if any, that may be taken

to meet the requirement of iaw post facto,
Copy of the Order in this regard is at ANNEXURE-4.

4, It is further submitted that In cases of land where Tafima is not
_auaijab}e, the co.née-rﬂed SDMs/RAs have already initiated the
process to complete the work.
5. Fuz-t—her,:. the following directions have been issued to ensure that
such deviations/violations of law do not take place in future:
. Deputy Commissioners of Revenue Districts shall ensure
that khasra numbers of all notified forest lands are entered

In Revenue records immediately.

rm?,;
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A mandatory reference shall be made to Dy. Censervator of

forest concerned with a copy to Principal Chief Conservator

of Forest before forwarding any proposal of allotment to

check that the proposed land does not fall in notified forestc
lands, Director (Panchayat) shall not process any case of
.atlotme__n,t of Gram Sabha Land unless a certificate that the
land does npt fall in notifidd forest area is received from
Deputy Commissioners concerned.

No mutation of forest tand shall be effected, If any
application is received in this regard, the Dy. Conservataor of
Forest shall also be informed with a copy to Principal Chief
Canservator of Forest, however, the mutation of forest land
shall hot be carried out, if any mutation of forest land is
done, Tehsiidar concerned shz%i! be personally held
responsible and disciplinary action shall be taken against

her/him as per rules.

d I\I T

- DM (éf:u/uh) DCF (South)

T



FOREST AREA LIST AAYA NAGAR .
T ' v
5 13 Ea|
5.No. I g s E R A‘-_i
= 8 w - n
Unauthorited
1 777 410 0-16 0-16 nauthoriy
colony |
) u -
2l 779 | 219 | 2a9 | 13 [Unauthorire
colony
J ized
3 781 2-16 2-16 216 Unauthorize
colony
Unauthorized
4 782 68 6-8 119 (Y horize:
colony
d
5| 805 4-16 4-16 019 |Ynauthorize
colony
Unauthori
6 B43 4-16 4-16 D12 nauthorized
colony
h i
71 848 4-16 316 0-14 Unauthorizec
T tolony
: Unauthori
8 B79 4-16 4-16 p-13 [Unavthorized
colony
u ized
81 B86 416 4-16 o.or |Ynauthorize
colony
thorized
10 919 4-16 4-16 0-08 Unauthorize
__|colony
= Unauthorized
121 204 4-16 4-12 417 i
13 ¥
horized
14} 206 a.12 412 412 Unauthoriz
colony
1sf 207 2-14 214 .14 {Ynauthorized
colony
16] 1354 416 416 0-08 Unauthorized
colony
17} 1358 | a-1s 4-16 1-02 Peer Mazar
18| 1359 1-16 4-18 1-18 Peer Marar
u ]
191 1360 3-16 1-16 014 o|Unauthorized
colony
u t]
20{ 1361 4-16 4-16 17 |Unauthorized
—— == colony
thosi
21 1362 4-16 4-16 ooy [Unauthorized
j— colany
uthorized
22 1365 4-16 16 aqy |Unsuthorize
colony
23] 1366 4-16 116 100 Unauthorlzed
colony
i
24 1367 4-16 1-6 1.04 |Ynauthorized
— colony
45| 1368 416 10 100 Yneuthorlzed
colony.
26| 1369 4-16 3.0 2.17 |Unauthorized
colony
271 1371 a-16 2.0 o-13 |Ynauthorized
e colony
-
28] 1376 | 4.18 10 0-12 |Unauthorized
— colony
291 1377 416 40 214 Unautharized
colony
30| 1397 4-16 4-16 004 Unauthoriied

c,cricm!

Jo57

2




FOREST AHEA LIST AAYA NAGAR

¥gl3z| &
B3Rl 88| ¢
3|33 95| B
z3b| 3¢ 15
25| g2 5
4-16 4-16 2-00 Unauthorized
colony
4-16 4-16 204 Unauthorlzed
colony
416 416 006 Unauthorized
colony
416 416 014 Unauthorlzed
colany
4-16 1-16 611 Unauthorized
colany
4-16 10 0-04 Unauthorized
colony
37 1414 4-16 1-0 0-04 Unauthorlzed
; colony
38| 1415 4-16 1-10 015 Unauthorlzed
colony
39] 1417 4-16 2.0 100 Unauthorized
calony
40| 1418 4-16 10 1.00 Unautharized
colony
41 1419 416 1-10 0-09 Unauthaorized
colony
421 1420 4-16 1-10 004 Unauthorized
calony
431 1421 4-16 1-0 0-14 Unauthorized
colony
44] 1422 4-16 10 416 Unauthorized
colony
450 1423 416 10 415 |Unauthorized
colony
46 1424 4-16 2-8 Jqa |Yneuthorized
colony
47 1425 4-15 1.0 005 Unauthorized
- colony
48 1427 4-16 2.6 4-16 Unauthorized
colony
49| 1428 4-16 16 416 Unauthorlzed
colony
501 1438 416 1-6 B4 Unauthorized
colony
51f 1440 4-16 4-16 200 Unauthorized
calony
52! 1444 1414 | . 1-14 4 Unauthorized
calony
S3| 1949 | aas 2-10 0-06 l:authorked
= L ﬂhy
=
541 1954 4-16 10 0-03 Unauthorized
colony
55| 1955 4-16 1-0 o.0g |Unauthorized
colany
56 1956 4-16 1410 016 |Umauthorized
calony
57y 1957 4-16 1-10 1-04 Unauthorized
colony ;
581 1961 3-5 3.5 0.05 Unautharized

colony




FOREST AREA UST AAYA NAGAR
g 3 g - 8L B
5.Mo. . 2 |% ¥ Ny
= 2 - _§ E : g wn
. 52182 &
]
59 1978 4-16 316 1-16 Unauthorized
colany
o 1979 4-16 4-16 205 Unauthorized
I colany
61 1980 4-16 4-16 1.gq |Unsuthorized
colony
62| 1981 416 4-16 0-14 Unauthorized
== colany
|_1‘0tﬂl 172-00




GOVERNMENT OF NCT OF DELH]I
DEPARTMENT OF FORESTS & WILDLIFE
OFFICE OF DEPUTY CONSERVATOR OF FORESTS(SOUTII)
NEAR DR. KARNI SINGIH SHOOTING RANGFE
JTUGHLAKABAD, NEW DELHI- 110044.

F. No. 6SIIJ(ZF(S},’L11mli’Aymmgur12022—23/15220—27 Dated: 27.02.2024

NOTICE

Whereas, in the matter in O.A no. 58/2013 titled Sonya Ghosh Vs GNCT Delhi in the
Hon’ble National Green Tribunal, directions were issued vide order dated 15.01.2021 wherein

Y There is urgent need to take necessary steps to protect the Ridge by taking necessary
sieps ... protection by appropriate measures. ... No non-forest activity is permissible in Ridge
area ... We direet that the Delhi Government through the Chief Secretary, Delhi ... actions to he
taken by the Delhi Government may include suitable protection by Jencing/wall and vigilance.
Identification of the remaining area and action plan for removing the encroachments be ensured
within next three months. Execution of the action plan will be primarily wnder the Chief
Secretary Delhi, who is also the Chairman of the Ridge Management Board".

Whereas, it is identified that Khasra No. 1978, 1979, 1980. 1981, 1982 of village
Ayanagar, Tehsil Mehrauli, is notilied as Reserve [orest Land as per Notification dated
24.05.1994 and 02.04.1996. This land has been cncroached by you which is a violation under
section 26 of the Indian Forest Act, 1927 and section 2 of Forest (Conservation) Act, 1980.

And, therefore all encroachers are directed to vacate the Forest land till Morning of
28.02.2024, beyond which all structure will be demolished and all material found on forest land
will be scized as tools of encroachment. The cost of demolition shall be recovered from the

S~

2'}(/,.);\\;;\“#)‘
RANGE OFFICER

SOUTH FOREST DIVISION

encroachers.

To,
All encroachers in khasra no. 1978, 1979, 1980, 1981, 1982 village Ayanagar, Tchsil-
Mehrauli,

Tle



Copy to:
$

_P~J

(55 )

6.

3741

The Additional Principal Chief Conservator of ForestsyHOD, Dep
and Wildlife, GNCTD, 2™ Floor, A —Block, Vikas Bhawan, 1.P.
110002, for kind information.

artment of Forests
Estate, New Delhi-

The Special Commissioner of Police (Legal Cell), Office of the Commissioner of

Police, Delhi - Police  Headquarters, New PHQ  Building, Jai Singh Road.
New Delhi 110001, for kind information.

The District Magistrate, South District, MB Road Saket. New Delhi-1 10017, for kind
information.

The Deputy Conservator of Forests (P&M), Department of Forests and Wildlife,
GNCTD, 2™ Floor, A ~Block, Vikas Bhawan, [.P. Estate, New Delhi-1 10002, for
kind information.

The Station House Officer, Police Station- Fatehpur Beri, for kind

information and
necessary action.

RO (South), for kind information.

DRO (AB), for kind information and necessary action. W,‘,ﬁ_
of\\c'

RANGE OFFICER
SOUTH FOREST DIVISION

' -
46



\fd@é

OFFICE OF THE SUB DIVISIONAL MAGISTRATE (MEHRAULI)
GOVT. OF NCT OF DELHI.
OLI_D TEHSIL BUILDING, MEHRAULI, NEW DELHI-110030
E-mail: sdmmehrauli.delhi@nic.in, Contact No.011-26641772

No./F/TEX 4
I]MEI{J’Z(]III)?L' é -y C[‘ Dated: 0/ 3 /202
To,

Deputy Conservator of Forest,

South Forest Division,

Department of Forest and Wildlife,
Near Dr. Karni Singh Shooting Range,
Tughlakabad, New Delhi-110044.

Sub: -NGT matter, .0.A. No. 6372024 titled Pritpal Sharma Vs Municipal Corporation & Ors.

With reference to the above mentioned subject, it is to inform you that one bore well of
House No. G-1/2038, Village Aya Nagar was sealed on 13/4/23. The land where room is situated
is falls in Khasra No. 1978, Village Aya Nagar. As per the land record, the ownership of the land
of Khasra No. is 1978, lies with Forest Land. (copy of report of Patwari & Khatauni are enclosed
-herewith asfAnnexure=A

Further, while inspection of the subject land, it is found that the demolition notice of the
Forest Department has been issued to the property where the bore well was sealed. It has also been
seen around debris of demolished houses. The property in the question is claiming by the Forest
Department. The copy of the notice of the Forest Department, is enclosed herewith as Annexure-
B. .

In view of the above, the illegal bore well is situated on the land of the Forest Department
and this matter is also sub judiced before the NGT, therefore, it is requested to take necessary action
against the illegal bore well which is situated on the encroached land of Forest Department.

This issues with the approval of the DM (South). MW% QOM’
MAHIMA MADAN (IAS)
SDM (MEHRAULI)
District (South)

Encl.-
Annexure-A: The copy of Report of Patwari & Khatauni.

Annexure-B: The copy of the notice of the Forest Department.

Copy for Information and necessary action to :-

1. The District Magistrate (South), M.B. Road, Saket, New Delhi-110068.
5 The Member Secretary, Delhi Pollution Control Committee, 5% Floor, ISBT Building Complex,

Kashmiri Gate, Delhi.
3. The Superintending Engineer (South), DJB, Jal Sadan, Lajpat Nagar, New Delhi.

1
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Reminder -]
Urgent Hon’ble NGT Matter

GOVE!RNMENT OF NCT OF DELHI
DEPARTMENT OF FORESTS & WILDLIFE

OFFICE OF DEPUT[Y CONSERVATOR OF FORESTS (SOUTH)

1o,

Sub:

Ref:

Sir,

NEAR DR. KARNI SINGH SHOOTING RANGE
TUGHLAKABAD, NEW DELHI- 1 10044,

I'. No. GSKI)CF(S)!Lzlndeyaninga:'12022-23//5@ 74 A0 Duated: ,:?J/ 3),("\1

|
The District Magistrutei(Soutl*l)
Office of the District Magistrate (South)
MDB Road, Saket i
New Delhi~ 110017, |
|

Regarding encroachment removal program on forest land comprising of khasra no.

1978 in village Ay:lmigur involved in Court matter iy Hon’ble NGT in O.A no.
63/2024 titled as Pritpal Sharma vs Municipal Corporation and ors.

No./F/THE/MEH/2022/1946-49 dated 20.03.2024

As per the SDM (Mehrauli) letter dated 20.03.2024 received in this oftice in which it is

mentioned that an illegal bore well was sealed in House no. G-1/2038, Village Ayanagar on
13.04.2023.

Also, as per this letter House no. G-1/2038, Village Ayanagar falls oin khasra no. 1978

in village Ayanagar which is Notified Forest land as per Notification 1994 and 1996.

As per the directions received during the last meeting of oversight committee under the

Chairmanship of DG (Forests) & SS, that encroachment on forest land should be removed by a

Joint exercise of Forest and Revenue Department with the assistance of Police Force.

Hence, khasra no. 1978 in village Ayanagr can be taken for encroachment removal

through District Task Force chaired by DM (South). Alongwith khasra no. 1978, there are some

other khasra nos. like 1979, 1980, 1981 and 1982 belongs to Forest Department which are

encroached. These khasras may also be taken up for encroachment removal program.

=
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Besides, this al the necessary arm%lﬂﬁé‘

equired for smopth demolition activity 1o be
carried out wil] pe provided by Forest Department.

. I'he matter may be Lakqn Up at utmost priority in compliance of the various orders of
Hon’ble NGT and Hon’ble High Court of Delhi,

Yours faithfully,

|
|
!

Copy to: |

| "

l. The Additional Prinq'ipal Chief Conservator of Fm‘csts/l-l()D, Department of Forests
and Wildlife, GNCTD, 2™ Floor, A —Block, Vikas Bhawan, 1.p. Estate, New Delhi-
110002, for kind inﬁ}li"mation.-

=2

The Conservator of Forests, Department of Forests and W ildlife, GNCTD, 2™ loor,

A -Block, Vikas Bhawan, I.p. Estate, New Delhi-| 10002, for kind information,
|

3. The Sub-divisiona] 1ﬂagist1‘ate (Mehrauli), Qld Tehsil

110030, for kind information and for

concerned Revenue field stall to be presen

Forest Officials.

Building,l‘vlehrﬂuli, New Delhi-
kind information and request to direct
ton ground on the date of demolition with

Dggj&um)
'th

South Forest Diw‘\i '



Urgent Hon’ble NGT Matter

GOVERNMENT OF NCT OF DELHI
DEPARTMENT OF FORESTS & WI LDLIFE
OFFICE OF DEPUTY CON SERVATOR OF FORESTS ( SOUTH)
NEAR DR. KARNI SINGH SHOOTING RANGE
TUGHLAKABAD, NEW DELHI- 110044,

3%
50

F. No. GS!DCF{S)!Land.’Ayanagarf2022-23! 7/ ?’ ~ 90 : Dated: 03 / 0% /C"?{f

To,

The Sub-divisional magistrate (Mehrauli),
Old Tehsil Building,Mehrauli,
New Delhi-110030

Sub:  Regarding encroachment removal program on forest land comprising of khasra no.
1978 in village Ayanagar involved in Court matter in Hon’ble NGT in O.A no.

63/2024 titled as Pritpal Sharma vs Mu nicipal Corporation and ors.

Ref:  NoJ/F/THE/MEH/2022/1946-49 dated 20.03.2024
Sir, ' o

As per the minutes of meeting held under the chairmanship of DM (South)/Chairman
DTF on 02.04.2024 and SDM (Mehrauli) letter dated 20.03.2024 received in this office in which
it is mentioned that an illegal bore well was sealed in House no. G-1/2038, Village Ayanagar on
13.04.2023.

Also, as per this letter House no. G-1/2038, Village Ayanagar falls oin khasra no. 1978
in village Ayanagar which is Notified Forest land as per Notification 1994 and 1996,

As per the directions received during the last meeting of oversight committee under the
Chairmanship of DG (Forests) & S8, that encroachment on forest land should be removed by a
Joint exercise of Forest and Revenue Dei)artmem with the assistance of Police Force.

Hence, khasra no. 1978 in village Ayanagr can be taken for encroachment removal
through District Task Force chaired by DM (South). Along with khasra no. 1978, there are some
other khasra nos. like 1979, 1980, 1981 and 1982 belongs to Forest Department which are

encroached. These khasras may also be taken up for encroachment removal program.
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During the meeting DM (South) has directed Forest Depariment to fix a schedule within

three days to inspect these khasra nos. for encroachment removal plan.

Hence, you are hereby requested that joint inspection has been scheduled on 08.04.2024

at 10.00 am in Ayanagar. The meeting point will be Arjangarh Metro Station.

The contact no. of Range Officer (o liasioning is 70875 01591.

Yours faithfully,

)

South Forest Diyjsion
Copy to:

I. The Additional Principal Chief Conservator of Fo
and Wildlife, GNCTD, 2™ Floor, A ~Block,
110002, for kind information.

rests/HOD, Department of Forests
Vikas Bhawan, LP. Estate, New Delhi-

The Conservator of Forests, Departiment of Forests and Wildlife, GNCTD, 2™ Floor,
A —Block, Vikas Bhawan, 1.P. Estate, New Delhi-| 10002, for kind information.

3. The District Magistrate (South), Office of the District Magistrate (South), MB Road,

Saket, New Delhi— 110017, for kind information.
Dg%oui )

South Forest,[;)gﬁ\isioy

\ /é |
Dgl: (;puflj)

-e_%_



Urgent Court Matter

GOVYERNMENT OF NCT OF DELHI
DEPARTMENT OF FORESTS & WILDLIFE
OFFICE OF DEPUTY CONSERVATOR OF FORESTS (SOUTH)
NEAR DR. KARNI SINGH SHOOTING RANGE
TUGHLAKABAD, NEW DELHI- 110044.

F. No. 6611)CF(S)fLaudﬂV[istZ022-23f‘-T_g 'y ] A Dated: Oo?} o ‘3/ NETE

To,

The District Magistrate (South)

Office of the District Magistrate (South)
MB Road, Saket

New Delhi - 110017.

Sub: Regarding encroachment removal program on forest land to be scheduled by DTF
in South District as per the direction received during last meeting of Oversight
Committee.

Sir,

As per the directions received during the last meeting of oversight committee under the
Chairmanship of DG (Forests) & S8, following khasras have been identified in Southem Ridge
are identified for encroachment removal program to be taken up by District Task Force chaired
by DM (South).

As directed vide Judgment made by Hon’ble NGT in O.A no. 58/2013 in the matter of
Sonya Ghosh vs Govt. of NCT of Delhi on 15.01.2021 and directions given to the Department of
Forests & Wildlife, Govt. of NCT of Delhi in various Oversight Committee meeting that in
compliance of Hon’ble NGT order encroachment removal through DTT has to be scheduled. The
Hon’ble NGT order dated 15.01.2021 states that “ 16. In view of above, we direct that the Delhi
Government through the Chief Secretary, Delhi to ensure that requisite Notification under
Section 20 of the Indian Forest Act, 1927 is issued within three months in respect of the area
about which there is no controversy. Further actions to be taken by the Delhi Government may
include suitable protection by fencing/wall and vigilance. Identification of the remaining area

and action 10 plan for removing the encroachments be ensured within next three months.

N

N
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Execution of the action plan will be primarily under the Chief Secretary Delhi, who is also the

Chairman of the Ridge Management Board

17. We direct constitution of an Oversight Committee (OC) to be headed by DG Forest,
MoEF&CC, Government of India with the Secretaries Revenue and Forest, Delhi Govt., the
PCCF, Delhi, the concerned Deputy Commissioners, Dellhi and ihe nominees of Police
Commissioner, Delhi and the Forest Survey of India, Dehradun as members. Main Junction of
the OC will be to oversee progress with regard to the removal of encroachments from the Ridge,
its protection by way of fencing/boundary wall and preparation of management plan for its
restitution. The Committce will be free to co-opt any other authorities/Experts. The Nodal
agency will be the PCCF, Delhi for coordination and compliance. First meeting of the
Committee may be held within one month and thereafler review may be undertaken periodically

preferably at least once in a month till the action plan is executed.”

List of forest land to be scheduled through DTF for encroachment removal

SL. No.

Khasra Forest Area as | Encroached Area | Type of
No. per records as per affidavit | encroachment
filed by | as per affidavit
Divisional filed by
Commissioner Divisional
before  Hon’ble | Commissioner
NGT on | before Hon'ble
05.04.2019 in the | NGT on
matter of Sonya | 05.04.2019 in
Ghosh vs Govt. of | the matter of
NCT of Delhi Sonya Ghosh vs
Bigha | Biswa | Bigha | Biswa | Govt. of NCT of
Delhi
Village - Ayanagar
1. 843 4 16 0 12 Unauthorized
Colony
2. 848 4 16 0 14 Unauthorized
Colony
;3 886 4 16 0 8 Unauthorized
Colony
4. 1358 4 16 1 2 Peer Mazar
3 1359 4 16 1 16 Peer Mazar
6. 1360 1 16 14 Unauthorized
Colony
7 1369/2 3 ( 2 17 Unauthorized
Colony
8. 137172 2 0 0 12 Unauthorized
Colony
9. 1376/2 ! 0 0 12 Unauthorized




~

Colony
10. 1377 4 0 2 14 Unauthorized
Colony
L 1397 4 16 0 4 Unauthorized
Colony
12. 1403 4 16 2 4 Unauthorized
Colony
13. 1414/1 1 0 0 4 Unauthorized
Colony
14. 1423/2 1 0 4 16 Unauthorized
Colony
15. 1427 2 6 4 16 Unauthorized
Colony
16. 1440 4 16 2 0 Unauthorized
Colony
17. 1444 1 4 1 4 Unauthorized
Colony
18. 1978 4 16 1 16 Unauthorized
Colony
19. 1979 4 16 2 5 Unauthorized
Colony
20. 1980 4 16 1 9 Unauthorized
Colony
21. 1981 4 16 0 14 Unauthorized
Colony
Total 74 18 33 13
Village - Jaunapur
22, 67//12/1 1 9 1 9 Unauthorized
Colony (Bhim
Basti)
23 781111 4 16 0 9 Farm House
Encroachemnt
24, 78/120 4 16 0 14 Farm House
Encroachemnt
25. 78//21 4 16 1} 15 Farm House
Encroachemnt
Total 15 T 3 7
Village - Nebsarai
26. 26 6 8 6 8 Unauthorized |
Colony
2 27 6 18 2 12 Unauthorized
Colony
28. 28 4 16 4 16 Unauthorized
Colony
29, 29 2 17 2 17 Unauthorized
Caolony
30. 30 5 0 5 0 Unauthorized
Colony
31. 31 3 5 3 5 Unauthorized
Colony
32. 135 4 16 4 16 Unauthorized




O
Ol

| Colony
Total 34 0 28 14
Village - Bhatti
33 1333 5 2 5 2 Farm House
FEncroachment
34, 1555 0 9 0 9 Uday Agarwal
Farm
Encroachment
Total 5 11 5 11
Village — Dera Mandi
35. 25//5 4 8 2 15 Farm House
[ Encroachment
36. 25/16 4 12 4 12 Farm House
Encroachment
Total 10 0 7 7
Village — Saidulajaib
37. 209 19 0 5 H Unauthorized
Colony
Total 19 0 5 11
Village — Chattarpur
38. 139 4 16 4 16 Unauthorized
Colony
39. 140 4 16 2 10 Unauthorized
Colony
40, 204 6 12 2 7 Unauthorized
Colony
41. 205 5 6 0 14 Unauthorized
Colony
Total 21 10 10 7
Village - Satbari
42, 1076 5 9 5 9 Unauthorized
Colony
43. 1080 11 L1 11 11 Unauthorized
Colony
45. 1092 | 10 1 10 Unauthorized
Colony
46. 1099 120 0 2 0 Unauthorized
Colony
Total 138 10 20 10
Grand Total 318 6 116 0

The above mentioned khasra nos. fall under Notification 1996 and encroachment as
mentioned in affidavit filed by Divisional Commissioner before Hon’ble NGT on 05.04.2019 in
the matter of Sonya Ghosh vs Govt. of NCT of Delhi. Approximately, an area of 9.6 ha is

identified for encroachment removal through DTT.
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Also, special directions have been given in 135" STF meeting held on 19.07.2024 for
taking up encroachment removal drive for khasra nos. 1076 & 1080 in village Satbari which are
forest land as per order 1987 and encroachment as mentioned in affidavit filed by Divisional
Commissioner before Hon’ble NGT on 05.04.2019 in the matter of Sonya Ghosh vs Govt. of
NCT of Delhi. Also, adjacent to kh. nos. 1076 & 1080 in village Satbari there are kh. nos. 1091,

1092 & 1099 which are forest land as per order 1987 may be taken up for encroachment removal
drive through DTF.

Hence, above mentioned khasra nos. may be taken up for encroachment removal plan
through District Task Force chaired by DM (South) at the earliest to ensure seamless execution
of encroachment removal drive. The matter may be taken up at utmost priority in compliance of

the various orders of Hon’ble NGT and Hon’ble High Court of Delhi.

Yours faithfully,

uth)

South Fmﬁt\%ivision

Copy to:

. The Additional Principal Chief Conservator of Forests/HOD, Department of Forests
and Wildlife, GNCTD, 2™ Floor, A —Block, Vikas Bhawan, L.P. Estate, New Delhi-
110002, for kind information,

2. The Conservator of Forests, Department of Forests and Wildlife, GNCT D, 2™ Floor,
A -Block, Vikas Bhawean, [.P. Estate, New Delhi-1 10002, for kind information.

3. The Sub-divisional magistrate (Saket), MB Road, Saket, New Delhi-110017, for kind
information and necessary action.

4. The Sub-divisional magistrate (Mehrauli), Old Tehsil Building, Mehrauli, New
Delhi-110030, for kind information and necessary action.

°T" (South)

South Fm;gg Piﬁision

N
(©))



3752

Reminder- |
Urgent Court Matter

GOVERNMENT OF NCT OF DELHI
DEPARTMENT OF FORESTS & WILDLIFE
OFFICE OF DEPUTY CONSERVATOR OF FORESTS (SOUTH)
NEAR DR. KARNI SINGH SHOOTING RANGE
TUGHLAKABAD, NEW DELHI- 110044,

F. No. 04/DCF(S)/Land/DTF202425/  <AG0 ..:}LI Dated: ) } J1S LCH

To,

The District Magistrate (South)

Office of the District Magistrate (South)
MB Road, Saket

New Delhi - 110017.

Sub: Regarding encroachment removal program on forest land to be scheduled by DTF
in South District as per the direction received during last meeting of Oversight

Committee,
Sir,. :
As per the directions received during the last meeting of oversight commitiee under the

Chairmanship of DG (Forests) & S8, following khasras have been identified in Southern Ridge

are identified for encroachment removal program to be taken up by District Task Force chaired

by DM (South).

As directed vide Judgment made by Hon’ble NGT in O.A no. 58/2013 in the matter of
Sonya Ghosh vs Govi. of NCT of Delhi on 15.01.2021 and directions given to the Department of
Forests & Wildlife, Govt. of NCT of Delhi in various Oversight Committee meeting that in
compliance of Hon'ble NGT order encroachment removal through DTF has to be scheduled. The
Hon'ble NGT order dated 15,01.2021 states that ** 16, In view of ubove, we direct that the Delhi
Government through the Chief Secretary, Delhi to ensure that requisite Notification under
Section 20 of the Indian Forest Act, 1927 is issued within three months in respect of the ared

about which there is no controversy. Further actions to e laken by the Delhi Government ma)

Identification of the remaining ared

. i : onths.
and action 10 plan Jor removing the encroachmenis be ensured within next three mo?

include suitable protection by fencing/wall and vigitance.

S7
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Colony
10. 1377 4 0 2 14 Unauthorized
Colony
I1. 1397 < 16 0 4 Unauthorized
Colony
12. 1403 4 16 2 4 Unauthorized
Colony
13- 1414/1 1 0 0 4 Unauthorized
Colony
14. 1423/2 | 0 4 16 Unauthorized
Colony
15. 1427 2 6 4 16 Unauthorized
Colony
16. 1440 4 16 2 0 Unauthorized
Colony
17. 1444 1 4 1 4 Unauthorized
Colony
18. 1978 4 16 1 16 Unauthorized
Colony
19. 1979 4 16 2 5 Unauthorized
Colony
20. 1980 4 16 1 9 Unauthorized
Colony
21. 1981 4 16 0 14 Unauthorized
Colony
Total 74 18 33 13
Village - Jaunapur
22 67//12/1 1 9 1 9 Unauthorized
Colony (Bhim
Basti)
23. 78//11 4 16 0 9 Farm House
Encroachemnt
24. 784120 4 16 0 14 Farm House
Encroachemnt
25. 781121 4 16 0 15 Farm House
Encroachemnt
Total 15 7 3 7
Village - Nebsarai
26. 26 6 8 6 3 Unauthorized
Colony
27, 27 6 18 2 12 Unauthorized
Colony
28. 28 4 16 4 16 Unauthorized
Colony
29, 29 2 17 2 17 Unauthorized
Colony
30. 30 5 0 S 0 Unauthorized
Colony
31. 31 3 5 3 5 Unauthorized
Colony
32 135 4 16 4 16 Unauthorized

58
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Alsa, specinl direetions have been given in 135" SR meeting held on 19.07.2024 for
tuking up encroachment removal drive for khasra nos, 1076 & 1080 in village Satbari which are
forest land as per order 1987 and encroachment as mentioned in affidavit filed by Divisional
Commissioner before Hon’ble NGT on 05.04.2019 in the matter of Sonya Ghosh vs Govt. of
NCT ol Delhi, Also, adjacent to kh. nos. 1076 & 1080 in village Satbari there are kh. nos. 1091,
1092 & 1099 which are forest lund as per order 1987 may be taken up for encroachment removal

drive through DTF.

Hence, above mentioned khasra nos. may be taken up for encroachment removal plan
through District Task Faree chaired by DM (South) at the earliest 10 ensure seamless execution
of encroachment removal drive, The matter may be taken up at utmost priority in compliance of

the various orders of Hon'ble NGT and Hon'ble High Court of Delhi.

Yours faithfully,

DCF ( 'l

South Forest Di '{.S@@C

Copy to:

. The Additional Principal Chiel Conservator of Forests/HOD, Department of Forests
and Wildlife, GNCTD, 2™ Floor, A —Block, Vikas Bhawan, 1.P. Estate, New Delhi-
110002, fer kind information.

2. The Conservator of Forests, Department of Forests and Wildlife, GNCTD, 2™ Floor,
A -Block, Vikas Bhawan, 1.P. Estate, New Delhi-110002, for kind information.

3. The Sub-divisional magistrate (Saket), MB Road, Saket, New Delhi-110017, for kind
information and necessary aciion,

4. The Sub-divisional magistrate (Mehrauli), Old Tehsil Building, Mehrauli, New
Delhi-110030, for kind information and necessary action.

South T‘orest p.&kiz
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INTHE HIGH COURT OF DELHI AT NEW DELHI
Judgment delivered on: 29.02.2024
F W.P.(C) 3086/2024

ADARSH ENCLAVE
RESIDENTS WELFARE ASSOCIATION (REGD)

..... Petitioner
VEISUS
GOVERNMENT OF NCT OF DELILI Respondent
Advocates who appeared in this ease:
For the Petitioner : Mr. Sunil Chaudhary and Ms. DPreeti
Shal, Advocates.
For the Respondent : Ms. Hetu Arora” Sethi, ASC for
GNCTD.
CORAM:
HON'BLE MR. JUSTICE TUSHAR RAO GEDELA
JUDGMENT

TUSHAR RAO GEDELA, J. (ORAL)

[ The proceeding has been conducted through Hybrid mode |

CM APPL.. 12736/2024 (for exemption)

L. Exemption is allowed, subject to all just exceptions.

2, The application stands disposed of.

W.P(C) 3086/2024 & CM APPL. 12735/2024 (for _interim
directions)

3; This is a writ petition under Article 226 of the Constitution of

India, 1950, inter alia, seeking the following reliefs:-

wture Nut Verilied

.lli;f_ S l‘j. .P., ((,‘) _f()tl; 6/.'.)024
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“u) issue a writ in the nature of prohibition, prohibiting the
respondent from taking any action / carry out demolition in
the properties of the residents of the petitioner situated in
khasra nos. ] 383, 1384, 1385 and | 386, khata nos.
232/141, situated in the reveaue estate of Village Aya
Nagar, New Delhi now known as Adarsi) Enclave, Phase-
Vi, dva Nagar, New Delhi without following the due
process of law;

b) issue a writ in the namre of prohibition, prohibiting the
respondent  from dispossessing  the residenrs of  the
Petiiioner from their properties/ houses constructed in
khasra nos. /383 ] 384, 1385 and 1386, khata nes.
232/141, situated in the revenue estate of Village Aya
Nagar, New Delhi now known as A darsh Enclave, Phase-
VI, Aya Nagar, New Delhi, without Jollowing the due
process of law;,

¢) issue a writ in the naiure of mandamus or direction (o
the respondent to grant personal hearings 1o the residents
of the petitioner before carrying out any demolition activit 'y
Jurther the respondent be directed 1o conduct proper
enquiry and supply the copy of the notice / proceedings /
order if any for demolition / vacation of the property to the
residents of the petitioner: ™

4. Learned counsel appearing for the petitioner submits that though
there is no document on record to show the title as of now, however, the
members of the petitioner association, have been in possession of their
respective constructed portions from almost 12-15 yeurs.

8 Learned counsel also invites attention of this Court to the
Electricity bills indicating the dates of energisation of the electric supply
of some of the members of the petitioner association, to indicate the
various dates from when the petitioners were in possession of that
particular parcels of land, on which they are stated to have made

constructions.

6. Learned counsel further submits that the petitioner association

W.P(€C) 3086/2024 Page 2 pf 5
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falls within the khasra Nos. 1383, 1384, 1385 and 1386 and khata No.
232/14] situated in the revenue estate of Village Aya Nagar, New Delhi
now- known as Adarsh Enclave, Phase-V1, Aya Napar, New Delhi. He
submits that no prior notice for carrying out any demolition was ever
issued by the respondent — Forest Department and suddenly, without any
notices, the Forest Department had commenced carrying out demolitions
ol some properties of some of the members of the petitioner association.
il He further submits that even it would be assumed that the land
pertained 1o the Forest Department, though without admitting to the
same, the demolitions could not have been carried out without 1ssuing a
basic show cause notice before such action is initiated.

8. He submits that the members of the petitioner association must be
protected. He further submits that apart from that, there is no report of
demarcation nor the petitioners were ever made participants to the
demarcation, 1l even carried out by the department. As such, without
demarcation, the Forest Department claiming/ re-claiming the portions
of the aforesaid khasra numbers on the basis that it belongs to the Forest
Department, would be violation of law.

9. Issue Notice.

10.  Notice is accepted by Ms. Hetu Arora Sethi, learned ASC for
GNCTD.

Il Leamed ASC vehemently refutes the submissions made by the
learned counsel for the petitioner. She submits that contrary to what has
been submitted, by way of the notices dated 16.02.2024 and 21 02.2024,
the notices have been issued to the members of the petitioner association

directing them to vacate the area so as to enable (he respondent

Agutie Mot Venbed

ngitally Signe, W.P(C)3086/2024
W NVENOD IGOMAL

g Duge 29,02 2024
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Department to demolish the properties and re-claim the said khasra
numbers.

12. She submits that the said notice was issued in respect of khasra

Nos. 1978, 1979, 1980, 1981 and 1982 of Revenue Bstate of Village
Aya Nagar alone. She submits that so far as the khasra numbers
petitioner has referred to in his petition, have not, as of now, been issued
notices.

I3. She also submits that the said khasra numbers are not Forest
Lands, and as such, the Forest Department in any case is not re-claiming
the same or nor poing to carry out any demolitions.

4. She also submits that there are no title documents showing the
rights of the petitioner in respect of the khasra numbers that they are
claiming to be a part of.

I5.  Alter considering the arguments of the learned counsel for the

parties, this Court is of the considered opinion that since the notice

pertains only to khasra Nos. 1978, 1979, 1980, 1981 and 1982 of

Revenue Estate of Village Aya Nagar read with the admission that so far
as khasra Nos. 1383, 1384, 1385 and 1386 and khata No. 232/141
situated in the revenue estate of Village Aya Nagar, New Delhi now
known as Adarsh Enclave, Phase-VI, Aya Nagar, New Delhi is
coucerned, the said land does not belong to the Forest Department, it is
prima facie, apparent that the question of demolition does not arige.

6. In the considered opinion of this Court, the aforesaid statement
should be sufficient to protect the petitioners. However, in case there is
any other issue left, the petitioners are at liberty to take appropriate

remedies in accordance with law so as to protect their rights.

W.P.(C) 3086/2024 Pape 4 of 5
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17, Petitioners are at liberty to

Forest with a suitable fepresentation with the relevant documents in

their possession. The Deputy Conservator of Forest shall consider the

same in accordance with law and pass a reasoned order thereon within

six weeks of submissions of such representation, if any.
8. With the aforesaid directions, the present petition along with

pending application ig disposed of.

19, Ovder Dasti under the signatures of Court Master.

TUSHAR RAO GEDELA, J
FEBRUARY 29, 2024

rel

W.P.(C) 308672024 Page S of 5
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To
The Deputy Conservator of Forest

South, Near Dr. Karni Singh Shooting Range,
Tughlakabad, New Delhi-110044

Sub: Representation regarding not to demolish old existing houses
constructed as per demarcation done by forest department around 15 years

ago which are part of Adarsh Enclave Coloney, Aya Nagar Village, Delhi-
110047

Respected Sir,

It is humbly submitted for kind perusal

I. That the affected party under the influence of the aforesaid notice is being
represented by the Adarsh Enclave Residents Welfare Association
Registered under the Societies Rerestarted Act, 1860 since.

2. That the people who have been notified are settled on the private land
according to the demarcation carried out 2008 by the forest department and
revenue department situated at Khasra no. 1383, 1384, 1385, and 1386 are

in possession of the said land since 13-14 years, however now the forest
department has carried another demarcation adopting a new method and the
land is to be falling in the area of the residents belongs to khasras numbers as
1978, 1979, 1980, 1981, and 1982.

3. That recent notices have been issued and some demolition was also
carried out with the intention to claim land at Aya Nagar by the
department of forest as per the claimed new method of demarcation.

4. That the Petitioner association is the Resident’s welfare association of the
area pertaining to which the above stated action has been carried out by

the department and wishes to place on record important facts pertaining to
the matter through the present representation.

5. That it is submitted that department of forest had carried out several
demarcations after the notification of 1996 pursuant to which the
department had floated tenders and constructed boundary walls covering
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its land upon expenditure of public and hence the forest department and the
residents were in settled possession as per

demarcation carried out by the department of revenue and handed over to
the forest department in 2008.

6. That since the demarcation were carried out within a span of more than 15
years and no objection was raised over the said demarcations in the interim

period and hence these demarcations had become final and absolute in law
binding on the forest department and above.

7. That at the time when the previous demarcation was carried out and
possession taken over the forest department with the assistance of all
concerned departments, It had demolished several private properties and the
forest department had obtained its possession after which the final
boundary wall was constructed which remains so even as on date.

8. There is no mistake or fault on the part of

the residents who have constructed their houses only after the forest
department had duly occupied and bounded its entire land and
demolishing the houses of the residents with the support of the
prosecuting machinery is completely against the principle of natural
justice which goes against the interest and rights of the helpless residents
who are at the mercy of no one.

9. That the new demarcation upon the demolitions are intended by the forest
department is itself contradictory as the TSM method used now overtakes

the previous demarcations upon which the forest department had obtained
possession of its allocated land and is unilaterally as well as arbitrary in nature

10. That as per the new demarcation carried out by the TSM method the
land belonging to its residents as per the forest department itself falls
within the already earlier bounded land by the forest department and the
area claimed versus the area occupied by the forest department is in
actuality the same. On the contrary the forest department has carried
plantation on the area under encroachment by the forest department which
can be continued to be kept in its possession.

1'1.That no purpose would be served by demolishing the houses of the
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residents as the forest department has neither vacated the adjacent private

land in its occupation, nor the houses demolished would be relocated on the said
land as the forest department has already carried the plantation on

the said land and also bounded the same by stones and mortar.

12. That since the forest department is in occupation of proportionate area
no purpose would be served by demolishing the houses of the residents
which are in existence for the last more than 15 years and the matter can
be easily resolved by the forest department by continuing the occupation
of the equivalent land in its possession and in the alternative the houses of
the residents be left untouched.

13. That this Hon’ble office has the power and the authority to decide the
matter in view of the order dated 29/02/2024 passed by the Hon’ble High
Cort of Delhi in Writ Petition (C) 3086/2024 in Adarsh Enclave Residents
Welfare Association Vs. Government of NCT of Delhi.

14. That another point of consideration for the kind information of the
office is that since Aya Nagar is a bordering village the mustil points that
are taken as reference points for the purpose of accurate demarcation are
difficult to point out even through the TSM method as the bordering
villages are affected by the state boundaries which can vary under
different circumstances.

In the light of the facts and circumstances this office is respectfully prayed

a) To consider the demarcation carried out by the revenue department and
the possession obtained by the forest department in pursuance of previous
demarcations about 15 years ago as final and binding on all.

b) To consider the settled possession of the residents and the Forest
Department as on date as final and not carry out demolitions as per the
new demarcation report which is contradictory and against the residents in
view of their long standing settled possession.

¢) That pass any further order in favor of the residents and in the alternative
grant an opportunity to approach any other forum to resolve the issue
faced by the residents.
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d) in the alternate circumstances, to consider the private land falling in the
possession of the forest department as per new demarcation of forest land, and
equivalent forest land in possession of residents as settled/exchanged for future
purpose



Pransrsns —H it
lﬂ%ﬁ

A—b-\v\ MALAL ~

NS\

3764

|
|
E

GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
OFFICE OF THE DEPUTY CONSERVATOR OF FORESTS
SOUTH FOREST DIVISION
NEAR DR. KARNI SINGH SHOOTING RANGE
TUGHLAKABAD, NEW DELHI - 110044

F.No. 150/DCF(S)/Legal/23-24/ “| 4 -4 ¢ Date: 2.

o
————

<

Ib""
P———

In the matter of:

W.P, (C) 308612024,
‘ADARSH ENCLAVE RESIDENTS WELFARE ASSOCIATION.
VS,
GOVERNMENT OF NCT OF DELHI & ORS.”

In compliance with the directions of the Hon'ble High Court of Dethi.

SPEAKING ORDER

In accordance with the directions of the Hon’ble Delhi High Court, in the matter named &
styled as "Adarsh Enclave Residents Welfare Association Vs. Government of NCT of
Dethi & Ors, W.P. (C) 3086/2024, order dated 29.02.2024", the Petitioner welfare

association filed a Representation before the undersigned's office 05.04.2024.

That thereaiter notice was sent and the matter was scheduled for hearing on 05.04.2024.
On the specified date, the Petitioner, along with their counsel, appeared before the
undersigned. Following the hearing, the petitioner was directed to produce all the records
and provide all the documents with respect o the subjttct land to the undersigned before the
next date of hearing and a complete and proper representation before the next date of
hearing. That the petitioner neither filed the complete representation nor produice all the

records before the office of the undersigned.

That after waiting lor long, a notice dated 21.03.2025 was issued from the office of the
undersigned vide which the petitioner was directed 1o appear before the undersigned on

02.04.2025 at 1:00 PM with all the documents and records with respect to the subject land.
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On the said date i.e., 02.04.2025, the petitioner had appeared and sought some time to file
the documents. Consequently, Last and final opportunity to file the documenis were given
and on 11.04.2025 at 2:00 PM the petitioners appeared again explained all the facts of the
case but failed to file any documents, in the interest of justice one more opportunity was

given to the petitioners to file the documents. On 28.04.2025 a representation was received

in the office of Dy. Conservator of Forests (South).

THE CLAIM OF THE PETITIONER:

The applicant through present representation are seeking cancellation of notice bearing
no.F.No. 65/DCF(S)/Land/Aya Nagar/2022-23/15220-27 dated 27.02.2024 & consequent
actions thereupon, since the due process has not been followed issued by this office and

issuing directions to all concerned not to cause any kind of harm to the properties/houses of

the Applicants.

It is averred that the Petitioner built their respective houses and had been residing along
with their families since decades and have various proofs of possession like Aadhar Card,
Election ID Card, Electricity Bill ete., to show continuous and uninterrupted possession of

the case property from last more than 2 decades.

FINDINGS OF THE CASE:

The submitted representation by the Petitioner 1o the undersigned office appears to be false
and lacks merit. The accompanying documents fail 10 adeguately substantiate the
petitioner's claim of ownership. None of parties are able 1o provide any registered

document in order to claim their ownership rights over the notified forest land.

It is further noted that though the Petitioner have also pleaded ownership by way of
adverse possession on the ground that they have been in possession of the case propesty for
more than 2 decades, however, the same plea cannol be accepted over the encroached
government land. Further, as per the Revenue records, the land in question are identified as

Gaon Shaba lund, indicating that it is not rightfully owned by the petitioner.
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Further the electricity connection is barely of any relevance to the facts of this particular
case. However, the same does not confer any nght 1n favour of the plaintiff. Hon'ble High

Court of Delhi in judgment bearing no. W.P.(C) 65692018 & CM APPL. 2507322018
titled: Ved Pal Versus Lt. Governor & Ors, directed as under:

“13. The pefitioner has annexed an electricity bill for the year 2014, which is in his name.
He contends that the said electricity bill shows the billing address as 519 G/F Road No-0
Ghitorni N. near Suri Farm New Delhi I | 0030". The address mentioned in the electricity
bill does not mention the Khasra number as that of the land in question. Even if it iy

assumed that the annexed bill is in rvelation to the land in question, the same does not

confer any right in favour of the petitioner. "

Further the land in question proposed as Reserved Forest and an intention under section 4
of the Indian Forest Act, 1927 vide notification dated 24.05.1994 has already been done.

And as per Hon'ble Supreme Court order FC Act applies on section 4 Jand also.

Moreover statutory bar in terms of section 5 of the Indian Forest Act, 1927 and no right
shall be acquired to or over the land comprised in the notification under section 4 of the
Indian Forest Act 1927 except by succession or under a grant or contract in wriling

executed or entered into by or on behalf of the government by the competent person.

Further the in accordance with the direcuions issued by Hon'ble National Green Tribunal,
in the case of Sonya Ghose vs GNCTD & Ors, The Divisional Commissioner, filed a
detailed atfidavit in which the Khasra 1.e 1978,1979,1980,1981 and 1982 of village Aya
Nagar is mentioned which belongs to the forest department and several directions are/were
also issued to reserve the above mentoned Khasra's of the village for the forest

department.

Further petitioner claims that there is error in 2019 demarcation which was done vnder the
direction of Hon'ble National Green Tribunal by the revenue department. It is pertinent to
mention Department of Forest and Wildlife/ DCF is not a competent authority to carry ous
any re-demarcation. In view of the above the petitioners are of the liberty 1o approach the

competent authority for their prayer of re-demarcation.
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Therefore, the matter is disposed off.

Dy. Consc&o yi-Hforest

{(South Yerest Division)

Te,

The Adarsh Enclave Residents Welfare Association
Having registered office at:

D-215, Bandh Road, Aya Nagar Extension,

New Delhi - 110047

Copy to:
1. The Conservator of Forest, Department of Forest and Wildlife, GNCTD, 2*

Floor, A-Block, Vikas Bhawan, 1.P. Estate, New Delhi-110003, for kind information.

Dy. Conservat Forest

(South Forest Division)
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URGENT COURT MATTER

GOVERNMENT OF NCT OF DELHI
DEPARTMENT OF FORESTS & WILDLIFE
OFFICE OF DEPUTY CONSERVATOR OF FORESTS(SOUTI)
NEAR DR. KARNI SINGH SHOOTING RANGE
TUGHLAKABAD, NIEW DELI- 110044,

X8,
M 21‘% 3

I'. No. 65/DCE(S)/Land/Ayanagar/22-23/ L” |&- | & Dated: 29 /09 /2 02§

To

The SDM (Salket)
DM Oftice Complex
M.B. Road Saket
New Delhi- 110023,
Sub:  Regarding removal of encroachment in Khasra no. 1978, 1979, 1980, 1981,

and 1982, Village Aya Nagar, New Delhi.

Sir,

This 1s to wnform that khasra no. 1978, 1979, 1980, 1981 and 1982 in village Aya
Nagar 18 forest land as per notification no. F.10(42)-I/PA/DCE/93/2012-17(1) dated
24.05.1994 and Notification no. F1(29)/PA/DC/96 dated 02.04.1996.

Also, as per affidavit filed by Revenue Department on 05.04.2019 betore Hon’ble
NGT in the O.A no. 58/2013 in the matter of Sonya Ghosh vs Govt. of NCT of Delhi
these khasras nos, 1978, 1979, 1980 and "]981 in village Aya Nagar are encroached as
Unauthorized Colony on forest/ridge land under South Forest Division. Demarcation of
said land was carried out in the matter of O.A no. 58/2013 Sonya Ghosh vs GNCTD as

per the directions of the Hon’ble National Green Tribunal.

Further, a demolition was scheduled in the aforementioned Khasras; however, the
cucroachers approached the Hon’ble High Court of Delhi and challenged the same. The
Hon’ble High Cowrt of Delhi, vide order dated 29.02.2024, dispased of two “writ
petitions titled “Adarsh Enclave Residents Welfare Association (Regd.) vs. GNCTD,
W.P{C) No. 3086/2024” and “Devki Devi vs. GNCTD & Ors., W.P.(C) No. 3088/2024”,

with o direction to the Deputy Conservator of Forests (South) to decide the
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representations submitled by the petitioners within six weeks from the date of receipt of

such representations. The releyant part of the order dated 29.02.2024 is read as follows:

A5 After considerin & the arguments of the leqrned counsel for the pariies,
this Court iy of the considered opinion that since the nolice pertains only to
khasra Nos. 1978, 1979, 1980, 1981 and 1982 of Revenue Estate of Village Aya
Nagar read with the adm isston that so far as khasra Nos. 1383, 1384, 1385 ane
1386 and khata No. 232/141 situated in the revenue estate of Village Aya Nagar,
New Delhi now known as Adarsh Enclave, Phase-VI, Aya Nagar, New Delhi is

concerned, the said land does not belong 10 the Forest Department, it is prima
Jacie, upparent that the question of demolition does not arise.
d ok

17. Petitioners are at liberty to approach the Deputy Conservator of Forest with a
suitable representation with the relevan documents in their possession. The
Deputy Conservator of Forest shall consider the same in accordance with law
and puass a reasoned order thereon within six weeks of submissions of such

represeniation, if any. "
(Copy of the order dated 29.02.2024 is enclosed herewith)

It is further pertinent to mention that on 06.04.2024, a brief representation wus
recetved by the office of the DCE(S) from Adarsh Enclave Residents Welfure
Association (Repd.). The said representation was duly considered and disposed of vide

order dated 26.05.2025. The relevant portion of the order reads as follows:

"The submited representation b y the Petitioner to the undersigned office appears to be
Jalse and lacks merii. The accompunying documents fail 1o adequarely substantiate
the peditioner's cluim of ownership. None of parties are able to provide any regisiered

doctunent in order to elaim thetr own ership rights over the notified Jorvest land.

It ix further noted ths though the Petitioner have alvo pleaded ownership by way of
adverse possession on the ground that they have been in possession of the case property
Jor fast 30 years, however, the same plea cannol be accepted over the encroached
government land. Further, as per the Revenue records, the land in question is identified
as Guon Shaba land, indicating that it is not rightfully owned by the petitioner... "

(Copy ol the order dated 26.05.2025 is enclosed herewith)
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Further, a matter 1g pending before Hon’ble National Gireen

Tribunal, ie.,
Original Application No. 63972022 it

e matter of Pritipal Sharma (Applicant) vs
Department of Environment & Ors., involving area mentioned above.
In view of the above, it is requested to schedule the demolition on Kharsas nos.
1978, 1979, 1980, 1981 and 1982 through S'TF.

This issue is with the approval from Competent Authority.,

Yours faithfully,

—

-~

.ff"’lcﬂ’)\

dnge Officer

South Forest Division

el as above

Copy to:
L. District Magistrate, South, M. B, Road, Saket, New Delhi, for kind

mlornmation.,

2. The Deputy Conservator of Forest, South Forest Division, Department of
Forest & Wildlife, Shooting Range, Tughlakabad, New Delhi- 110044, for
kind information.

3. The Deputy Conservator of Forests (P&, Department of Forest &

Wildlile, Vikas Bhawan, 2" Floor, 1P Estate, New Delhi- 110002,

for lkind
mnformation.

T

e .
1::';-—"{_# (fv#
Range Officer

South Forest Division
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URGENT COURT MATTER

GOVERNMENT OF NCT OF DELHI
DEPARTMENT OF FORESTS & WILDLIKFE
OFFICE OF DEPUTY CONSERVATOR OF FORESTS (SOUTLH)
NEAR DR, KARNI SINGH SHOOTING RANGE
TUGHLAKABAD, NEW DELHI- 110044.

I°. No. 65/DCF(S)/Land/Ayanagar/22-23/ 4249~ S 2 Dated: ,{//‘3/ 24—

1o

The SDM (Saket)
DM Otflice Complex
M.B. Road Saket
New Delhi- 110023,
Sub: Reminder regarding removal of encroachment in Khasra no. 1978, 1979,
1980, 1981, and 1982, Village Aya Nagar, New Delhi.
In Ref: Letter no. 65/DCF(S)/Land/Ayanagar/22-23/4113-16 dated 29.09.2025

(Copy enclosed)
Sir,

This is 1o inform that a letter bearing no. 65/DCF(S)/Land/Ayanagar/22-23/4113-
16 dated 29.09.2025 had been issued regarding removal of encroachment from khasra
no. 1978, 1979, 1980, 1981 and 1982 in village Aya Nagar, New Delhi which is forest
land as per notilication no. F.10(42)-1/PA/DCF/93/2012-17(1) dated 24.05.1994 and
Notilication no. F1(29)/PA/DC/96 dated 02.04.1996.

Also, as per affidavit filed by Revenue Department on 05.04.2019 before Hon’ble
NGT in the O.A no. 58/20¥3 in the matter of Sonya Ghosh vs Govt. of NCT of Dellu
these khasras nos. 1978, )Z)/TL), 1980 and 1981 in village Aya Nagar are encroached as
‘Unauthorized Colony on forest/ridge land under South Forest Division. Demarcation of
said land was carried out in the matter of’ O.A no. 58/2013 Sonya Ghosh vs GNCTD as

per the directions ol the Hon’ble National Green Tribunal.

213/,
Nl
31
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Lurther, a demolition was scheduled in the aforementioned Khasras; however, the
encroachers approached the Honble High Court of Delhi and challenged the same. The
Hon'ble High Court ol Delhi, vide order dated 29.02.2024, disposed of two writ

petitions Litled “Adarsh Enclave Residents Wellare Association (Regd.) vs. GNCTD,

W.IPP(C) No. 3086/2024” and “Devki Devi vs. GNCTD & Ors., W.P.(C) No. 3088/2024>,

with a direction to the Deputy Conservator of Forests (South) to decide the

representations submitted by the petitioners within six weeks from the date of receipt of

such representations. The relevant part of the order dated 29.02.2024 is read as follows:

Yo 50 After considering the arguments of the learned counsel for the parties,
this Court is of the considered opinion that since the notice periaing only (o
khasra Nos. 1978, 1979, 1980, 1981 and 1982 of Revenue Listate of Village Ayu
Nagar read with the admission that so far as khasra Nos. 1383, 1384, 1385 and
1386 and khata No. 232/141 situated in the revenue estate of Village Aya Nagar,
New Delhi now known as Adarsh Enclave, Phase-VI1, Aya Nagar, New Delhi is
concerned, the said land does not belong 1o the Forest Department, it is prima
Jfacie, apparent that the question of demolition does not arise.

gk
17. Petitioners are at liberty to approach the Deputy Conservator of Forest with a
suitable representation with the relevant documents in their possession. The
Deputy Conservator of Forest shall consider the same in accordance with law
and pass a reasoned order thereon within six weeks of submissions of such

representation, if any.”

It is further pertinent to mention that on 06.04.2024, u briel representation was
received by the office of the DCEF(S) from Adarsh Enclave Residents Welfare
Association (Regd.). The said representation was duly considered and disposed of vide

order dated 26.05.2025. The relevant portion of the order reads as follows:

“The submitted representation by the Petitioner 1o the undersigned office appears (o be
fulse and lacks merit. The accompanying documents fail (o adequately substanticte
the petitioner's claim of ownership. None of parties ure able to provide any regisiered

document in order o claim their ownership rights over the notified forest land.

U [ji%é
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I iy further noted that though the Petitioner have ulso pleaded ovwnership by way of

adverse possession on the ground that they have been in possession of the case property
Jor last 30 yeuars, however, the same plea cannot be accepied over the encroached
government lund. Further, as per the Revenue records, the land in question is identified

us Gaon Shaba land, indicating that it is not rightfully owned by the petitioner ...

Further, a matter is pending before Hon’ble National Green Tribunal, ie.,
Original Application No. 639/2022 in the matter ol Pritipal Sharma (Applicant) vs

Department ol Environment & Ors., involving area mentioned above,
k] o

In view ol the above, 1t is again requested o schedule the demolition on Kharsas

nos. 1978, 1979, 1980, 1981 and 1982 through ST,

This issue is with the approval from Competent Authority.

Yours faithfully,

" e

R —

sl

Range Officer
South Forest Division
EEncl. as above

Copy to: _
|. District Magistrate, South, M. B. Road, Saket, New Delhi, for kind
information. )
2. The Deputy Conservator of Forest, South Forest Division, Department of
Forest & Wildlife, Shooting Range, Tughlakabad, New Delhi- 110044, for
kind information.
3. The Deputy Conservator of Forests (P&M), Department of Forest &

Wildlife, Vikas Bhawan, 2% Floor, 1P Estate, New Delhi- 110002, for kind
information.

Range Officer
South Forest Division
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